ITEM NO.28 +44,44.1-44.3+49 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 13-14/2020

TATA SONS PRIVATE LIMITED (FORMERLY TATA
SONS LIMITED) Appellant(s)

VERSUS
CYRUS INVESTMENTS PVT. LTD. & ORS. Respondent(s)

(FOR ADMISSION and IA N0.951/2020-STAY APPLICATION and IA
No.2055/2020-INTERVENTION/IMPLEADMENT and IA No.952/2020-
PERMISSION TO FILE SYNOPSIS AND LIST OF DATES)

D. NO. 212/2020

(WITH APPLN(S). FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, STAY APPLN. PERMISSION TO FILE APPEAL, PERMISSION TO
FILE ADDL. DOCUMENTS/FACTS/ANNEXURES)

C.A. NOS. 19-20/2020
(WITH APPLN(S). FOR STAY, PERMISSION TO FILE LENGTHY LIST OF
DATES)

D. NO. 199/2020

(WITH APPLN(S). FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, STAY, PERMISSION TO FILE APPEAL, PERMISSION TO FILE
ADDL. DOCUMENTS/FACTS/ANNEXURES)

D.NO. 227/2020
(WITH APPLN(S). FOR STAY, PERMISSION TO FILE APPEAL,
PERMISSION TO FILE ADDL. DOCUMENTS/FACTS/ANNEXURES)

D. NO. 534/2020
(WITH APPLN(S). FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT AND STAY APPLICATION, PERMISSION TO FILE APPEAL)

Date : 10-01-2020 These appeals were called on
for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE B.R. GAVAI

et erted HON'BLE MR. JUSTICE SURYA KANT

by
KAUR

5" counsel for the parties

Mr. H.N. Salve, Sr. Adv.
Mr. S.N. Mookherjee, Sr. Adv.
Mr. Nitesh Jain, Adv.
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Mr. Chaitanya Safaya, Adv.
Mr. Kostubh Devnani, Adv.
Mr. Rishab Sharma, Adv.

Mr. Abhik Chakraborty, Adv.
Mr. Adrish Majumder, Adv.
Mr. Shardul S, Shroff, Adv.

Mr. Harish H. Salve, Sr. Adv.
Mr. Mukul Rohtagi, Sr. Adv.
Dr. Abhishek Manu Singhvi, Sr. Adv.
Mr. S.N. Mookherjee, Sr. Adv.
Ms. Ruby Singh Ahuja, Adv.
Mr. Dhruv Dewan, Adv.

Ms. Tahira Karanjawala, Adv.
Mr. Anupam Prakash, Adv.

Mr. Arjun Sharma, Adv.

Mr. Rohan Batra, Adv.

Mr. Shravan Sahny, Adv.

Mr. Ashutosh P. Shukla, Adv.
Mr. Utkarsh Maria, Adv.

Mr. Avishkar Singhvi, Adv.
Mr. L. Nidhiram Sharma, Adv.
Mr. Devanshi Popat, Adv.

M/S. Karanjawala & Co., AOR

Mr. Mukul Rohtagi, Sr. Adv.
Ms. Ruby Singh Ahuja, Adv.
Ms. Tahira Karanjawala, Adv.
Mr. Anupam Prakash, Adv.

Mr. Arjun Sharma, Adv.

Mr. Rohan Batra, Adv.

Mr. Shravan Sahny, Adv.

Mr. Ashutosh P. Shukla, Adv.
Mr. Utkarsh Maria, Adv.

Mr. Dhruv Dewan, Adv.

Mr. Rohan Batra, Adv.

For M/S. Karanjawala & Co., AOR

Dr. A.M. Singhvi, Sr. Adv.

Ms. Anuradha Dutt, Adv.

Ms. Fereshte D Sethna, Adv.
Ms. Suman Yadav, Adv.

Mr. Haaris Fazili, Adv.

Mr. Aditya Sarin, Adv.

Mr. Kunall Dutt, Adv.

Mr. B.Vijayalakshmi Menon, AOR

Mr. Mukul Rohatgi, Sr. Adv,
Mr. Nitesh Jain, Adv.

Mr. Chaitanya Safaya, Adv.
Mr. Kostubh Devnani, Adv.
Mr. Rishab Sharma, Adv.
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Abhik Chakraborty, Adv.
Adrish Majumder, Adv.
Shardul S, Shroff, Adv.

Harish N. Salve, Sr. Adv.
Mohan Parasaran, Sr. Adv.
S.N. Mookherjee, Sr. Adv.
Zal Andhyarujina, Adv.
Siddarth Sharma, Adv.
J.N. Mistry, Adv.

Namrata Parikh, Adv.
Saswat Pattanaik, Adv.
Aditya Panda, Adv.

Hasan Murtaza, AOR

Neeraj Kishan Kaul, Sr. Adv.
Akshay Makhija, Adv.

Kirti Awasthi, Adv.

Deepak Joshi, Adv.

Joshiv Goyal, Adv.

Akash Lambha, Adv.

Jyoti Mendiratta, AOR
Ravinder Pal Singh, adv.

Rijuk Sarkar, Adv.

C.A.Sundaram, Sr. Adv.

Shyam Divan, Sr. Adv.
Maninder Singh, Sr. Adv.
Rohini Musa, Adv.

Manik Dogra, Adv.
Somashekhar Sundresan, Adv.
Rohan Jaitley, Adv.

Abhishek Venkatramanan, Adv.
Sonali Jaitley Bakshi, Adv.
Jaiyesh Bakshi, Adv.

Apurva Diwanji, Adv.

Ravi Tyagi, Adv.

Shubhanshu Gupta, Adv.

Rini Badoni, Adv.

Pragalbh Bhardwaj, Adv.

Akshay Doctor, Adv.

Gunjan Shah, Adv.

Devashish Chauhan, Adv.

Apoorva Agarwal, Adv.

P.V. Yogeswaran, AOR

Pinky Anand, ASG
Kirti Dua, Adv.
Rajesh Ranjan, Adv.
Saudamini Shara, Adv.
Sumit Tetawal, Adv.



UPON hearing the counsel the Court made the following
ORDER

Permission to file appeals is granted.

Issue notice.

Until further orders, the operation of the
impugned judgment shall remain stayed.

Learned counsel 1in the respective matters

waive service of notice.

Learned senior counsel appearing on behalf of
the appellant(s) state that the appellant(s) do not
propose to take any steps to invoke Article 75 of
the Articles of Association of Tata Sons Private

Ltd.

[ CHARANJEET KAUR ] [ INDU KUMARI POKHRIYAL ]
A.R.-CUM-P.S. ASSTT. REGISTRAR



		2020-01-14T13:11:12+0530
	CHARANJEET KAUR




